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FINAL ORDER No. 51155 /2021

PER RACHNA GUPTA

Learned Counsel has brought to the notice a letter of request as
has been made on 19.03.2021. It is mentioned that since they have
already got the discharge certificate/ form SVLDRS 4 issued to the
appellant under the Section 127 of Finance Act, 2019 read with Rule
9 of Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019, they
wish to withdraw the impugned appeal.

2. I have seen form No.1/ No. 4 as have been enclosed with the
said request. Keeping in view the request, impugned appeal stands

dismissed as withdrawn.

( RACHNA GUPTA)
MEMBER (JUDICIAL)
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